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IN THE CENTRAL ADMINWISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.

0.A.NO.344 of 1996.

Between Dated: 13.3.1996.

S.Kalpana | cos Applicant
And

1. The Union of India represented by the Secretary, Department
of Posts, Dak B8havan, New Delhi.

2. The Chief Postmaster General, A.P.Circle, Hyderabad.
3. The Senior Supcs cu--.

East Division, Hyderabad. T Arffi~me. Hyderabad South
e Respondents
counsel for the Applicant : Sri, T.V.V.S.Murthy

Counsel for the Respondents : sri. V.Rajeshwar rRao, Addl. CGS(

CORAM:

Hon'ble Mr. R.Rangarajan, Administrative Menber

Contd:...2/-
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1y The Secretary, Departmznt of 'Posts,

New Delhi,

2. The Chief Postmaster General,

r
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Union of India,

VA P.bchle, Hyderabad.

Dak Bhavan,

3. The Senior Superintencdent of Post Offices, Hyderabad South

East Division,

4. "One copy to sri.

)

Hyderabad.

5. One copy to Sri. v. Rajnshwar rao, Addl. CGsC, cam

asm/-
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(TLV.V.S.Burthy, advocate, ‘CAT, Hyd.

ed,
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0.A.344/96. . Dt.of Decision $ 13-03-96.

ORDER

I As per Hon'ble Shri R. Rangarajan, Member(admn.) 1

- The applicant in this CA was initially posted as
Reserve Trained Pool Postal Assistant lﬁTPPA) in Hyderabad
South East Division in the 11 Half Year of 1983. She woéked
_ﬁgathat capacity from 09=- 02 1985 to 17-08-1989 _ Hyderahad
. Jubilee H.O.. and other.post -offices also. - She was. later absorbed

as a Regular Pestal Assistant with effect from 18-08-1989

{Memc No.BI/3/29/x_dt; }S-B-QQ‘Annexure-A-2).

-—ar

2. This CA is filed praying for a direction to the
respondents for payment of PL Bonus to her due for the period.
from’09-02~1985 to 17-08-1989 when she worked as RTF FA by
extending the benefits of the judgement dated 31-05-1994 in :

O.A.No. 611/94(Annexure=-A=3}.

3, The prayer in this OA is gquarely covered by the
decision of this Tribunal ih 0A.N0.611/94 gated 31-05-1994.

‘Hepce, I follow the same +u dgement and direct the respondents

to grant to the applicant the same benefit astgiénted by: the
‘Frnakulam Bench of the Tribunal in OA.No. 171/89. The respondents
shall comply with this order within a perjod of three months

from the date of communication of this order.
4. The 0A is ordered accordingly at the admissién stage

po——2

(R. Rangarajan)
Mamber (Admn. )

itself. No costs.

Dated : The 13th March 1996,

{(Dictated in Cpen Court)
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